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Shri Ashok iv.isra is directed 

 

by us to take notice for the Iespond- 

L 

the applicant that her representation 

dated 31.8.1995 is pending with the 	
4 

S.D.I.(P),, Mthgarh, for appo.inting 

her as E.D.Packer in Mariiabandha E.D. 

6.3. The main grievance of the 
n 

applicant is that without cünsidering 	4C 

her representation, the authorities 

are likely to fill up the vacant post. 

Considering the prayer made, we deem 

it just and proper that the Respondents 

be directed to consider the representation 

of the applicant within three weeks fron 

the date of receipt of copy of this 	 ( 

i 
order and shall not fill up the vacancy 

 
until the representation is disposed of. 

The learned counsel for the Respofldents,L1.— 

i 

ents in view of the case made out by 



Shrj. Ashok Misra undertes to advise the 

Respondents accordingly,and in view of 

this undertaking given, the main 

application itself is disposed of at 

this stage. 
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